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with the Judizial Modi murder case
DR, RATNAKAR PANDEY: Sir. 1 | Iqawrafa: e gfear sdege
! - T
want to knov whether he is pleading ' 1% Af 1o AIEES 98 & T gt
that case or not...(Interruptions). .. Farst ?BEI? FATAT, AT a‘-ggﬁfgwq
e f/r \
THE VICE CHAIRMAN (PROF. AT AT, T2 3T T

CHANDRESH P. THAKUR): No.
Please sit down _ ..(Interruptions). .. -

\The Deputy Chairman in the Chuir)

; ANNOUNCEMENT  RE. GOVERN-

ITeATti - weTET A, g MENT 1EGISLATIVE AND OTHER
Mg 43 g | ., (swAaw) fasi @ BUSINESS
IR TR Aifsr ) . (saear)

THE DEPUTY. CHAIRMAN; 1 have
to inform Members that the Business
Advisory Committee at its meeting held
today, the I6th August, 1990, allotted
o TAW  AIRY : G AF AT | time for Government legisiative and

g, A FT @ &1 (mam) other business as follows:—

ot W T AR © (et @R ST AT
&t s wfv | (sgEe)

Business Time allotiea

- —— e < e s v

1. Conmdex ation and passing of the National Commission foi Women

Bill 199, as passed by the Lok Sabha . . . . . 4 hts.
2. Statutor: Resolution seeking dtsapptoval of the Indian Council .
of World Aflaits Ordinance, 1990 . 2 hits.
. (To be discussed
3. %o?mgegx ition and passing of the Indian Council of Wozld Affairs .. togorher)
il i}, -
Lusiness Time allenica

T U

4. Considerition and passingltetutn of the foliowing Bills
(i) The Constituticn (70th Amendment) Bill, 199¢ . B 2 his.
(i) The Constitution (71st Amendment) Bill, 155¢ . | . 2 hrs.

(it} The g;gopnanon Bill. 1990, iclating to Demadnds for Grants '
(Punjab) tor 1990-91 . . 2 -hrs,

—— .

The Comm ttee recommended that the '@ ALLEGED INTERFERENCE  WITH
House should sit up to 600 P.M, daily THE JUDICIAL PROCESS IN THE
and beyond ©.00 P.M. as and ‘when SYED MODI MURDER CASE-—Conzd,
necessary, for the transaction of Govern-
ment business

THE DERUTY  CHAIRMAN: ! think
Dr_ Vijaya Mohan Reddy is to speak.
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SHRI RAM JETHMALANI: No. 1}
have to speak and T just started...(Ina
(Interruptions)...

THE DEPUTY CHAIRMAN: You are
speaking? O.K. Will you be brief?...
(Interruptions) . . .

o TATHFY qI0LT : 43N, §3 cq14e
A% ATST ISAT 4T, AT G 74
feg it & F & wafte o l ag &
qrAAT MR E P L (AeA™) Few,
# ards sidamy argerrgl

Iqgwiata : ager S5 St difsm
feT dqr @ stronr awve § foad o
iy siTe dfsw ) . (saaT)

SHRI GURUDAS DAS GUPTA:
Madam, T am on a point of order...
(Interruptions)...1 am on a point of
order. .. (Interruptions). ..

Igawrafa : 519 4f50 qY, q1Y oF
fafaz qakre 9 <faw | 719 A wE
ST |

(Interruptions)

SHRI GURUDAS DAS GIUPTA:
Madam, on a point of order. Rules 235
and 238 clearly lay down the provisions
regarding the behaviour of Members of
Rajya Sabha, how we have to speak
and in what way to speak. Rules 235
and 238 categorically say that  while
taking part in a discussion no reflection
shall be sought to be made on the bona
fides of other Members, It is clearly
written that the question that is sought
to be raised by an hon. Mcmber from
the other side....(Interruptions) ..

‘“THE DEPUTY CHAIRMAN: Mr.
Narayanasamy, I have not permitted you.
I have permitted Mr. Gurudas Das
Gupta. He raised a point according to
the Rules, Let me hear it. Have a
little patience, Since morning we have
been dlscussxqg thls Let me deal wlth
it myselﬁ please

SHRI GURUDAS DAS GUPTA. This
This js being done with a motive to find

[ RATYA SABHA ]
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out whether Mr. Jethmalani has been
engaged as a lawyer, in the case known
as the Modi murder case. The motive
being  inputed is  that he,  will not be
speaking to the House in the way he
should speak; he is  speaking with a
motvie, Tt is clearly a reflection. I do
not agree all the time with Mr. Jethma-
lani. But I say one thing here that the
character of every Member should be
properly defended and there should not
be any attempt in the House by any-
body either from this side or that side,
to cast aspersions or reflection on the
bong fides of a Member. Therefore, this
is my specific objection to this question.
I wish you to give your ruling,

THE DEPUTY CHAIRMAN: Mr,
Jethmalani, when  he speaks in  this
House, speaks in the capacity of a Mem-
ber of Parliament. What he does in his
personal life is not the concern of the
House. (Interruptions)

SHRI SITARAM KESRI- If a Mem-
ber is beaten somewhere, that  matter
should also be brought in the House,

THE DEPUTY CHAIRMAN:  That
can be rafsed. If any Member is being
ill-treated by anybody, the matter could
be raised by that Member in this House.
"We will allow it. but not now.

SHRI RAM JEFTHMALANI: Madam,
before you sat in the Chair. I  had
uttered only one sentence. That sentence
is one which I wish to repeat.

Before you came here and occupied
this Chair, 1 said that T am speaking in
great sorrow. I wish to repeat that 1 am
‘,peakmg in sorrow. (Interruphons)

DR. RATNAKAR PANDEY: Are you
pleading the case of Sapjay Singh or not?
(Interruptions)

Iramial | TR Y, JAIH T AMFT
g Araw ¥ 7§, 98 v d
T g
[ am not responsible for what they do
outside the House, I do not know,
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Tlo T qWaH © Ig W FE H

abta § 1 o fag . (sweaw) ..
eay fag  wrasr SR arfee, .
(=)

Sagawta : 3 TiewA gy fw
&9 298 § Argar g, Se A foeasrd
at g 1 3a gIFE @ g mq EL)
£ §, 98 § Ay $© W ToH
(=) .. o1 g grwﬁg‘rm g
aFT O frder®i 3 sy F aEx
A HIT AT wvar g wiE on Al
Predtfrms |

SHRI RAM JETHMALANI: Madam
Deputy Chairman, Mr. Sanjay Singh is
a Member of this august House. Today
he is not here, because from 11 o’clock
this morning Mr. Sanjay Singh has been
siting in  the court of the  learned
Sessions Judge. facing his trial for mur-
der. I expect that this House at least
will not do, either consciously or uncon-
sciously. anything  which causes grave
prejudice to on accused who stands his
trial on a charge which is fairly serious*

SHRI S. S AHLUWALIA: Why did
‘he say?*

SHRI MADAN BHATIA:
am raising a point of order.

Madam, I

THE DEPUTY CHAIRMAN: Please

sit down, I am here to protect the
Members. Please don’t say.*

SHRI RAM JETHMALANI: I{ he
interrupts me every minute, then how
do I go on (Interruptions)

THE DEPUTY CHAIRMAN: Dont

record.
sit down.

It is aot going on record. Please

(=) . fore § oad
il %I T o, 719 A |

gro T AET qloew : FfAT oar g
Frar arfem

Suawfa - agE H@Y g e o
7 st arfgr | e dfen wATET
il

*Not recorded A
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SHRI RAM JETHMALANI: It js a

mosy uncomfortable place to be in and
I wish and pray that every Member of
this House should be spared that un-
fortunae experience, I expected some
compassion, some grace and some kind-
ness from this House towards the collea-
gue who s facing today a charge of mur-
der and sitting in the Sessions Court
where the same Prosecutor whom you
wanted hag opened the case. (Imreirup-
tions)

DR. ABRAR AHMED KHAN;
very shameful.

It is

G OF WO A g@ ATHL
Fo1 ¥ wiv gy gy F¥ s gw Iaw
afe =grayfa feare 1 arg

SHRI RAM  JETHMALANI: The
Prosecutor who is supposed to have been
displaced. . .. (Interruptions) 1  defend
Congressmen also. So, 1 do not see the
difference. How uncomfortable g position
it is will be realised by many persons in
this House. I know that Mr_ Dhawan
whom I regard as a friend, whatever he
may think about it, went through a life
of torture for four years because some-
body pointed only a needle of suspicion
at  him, (interruptions) A needle of
suspicion poimted at him ip a grave mur-
der case made him uncomfortable and
made him go through torture. Mr. Sanjay
Singh is sitting in that Sessions Court
today, I would have expected that at
leas nothing which prejudices his case
should have been done. The Leader of
the Opposition who has been 3 distin-
guished lawyer and who has been the
Law Minister must have known that, If
you say that the Judge was influenced,
could you expect that Judge to do justice
to the accused before him?

SHRI P. SHIV SHANKER: Mr. Jeth-
malani, I never said that the Judge was
influenced. Please do not put words in
my mouth which T have not uitered,

SHRI RAM JETHMALANI: The
Leader of the Opposion does not think
that we are all childrep here. When you
insinuated that the Judge has been traps-
ferred, you insinuated that the accused
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has now a trial by a hand-picked Judge
of his own, you suggested that the pro-
secutors have been dropped and, there-
fort the accused has hand- plcked pro-
secutors of his own. This was the in-
sinuation which, ..

SHRI P. SHIV SHANKER: By trying
to say this, you are condemning the
Judge. And the consequences will be
obvious.

SHRI RAM JFETHMALANI{; We know
exactly what you meant. Madam, every
sane person is presumed to indent the
consequences of his act. And a patural
consequence of your act' today was that
the Judge will be now terribly embar-
rassed in dong justice. If he wants to
discharge the accused, he will find it em-
barrassing to discharge the accused be-
cause a Leader of the Opposition in this
House has said that the Judge is being
influenced, (Interruptions) Didn’t the
Leader of the Opposition of this House
know that no Judges in the Sessions
Court are ever posted in any Sessions
Court by any member of the Executive?
‘Surely, Mr. Shiy  Shanker is familiar
with Article 235 of the Constitution
which vests the power of transfer, posting
and promotion of all District and Ses-
sions Judges in the High Courts of the
country, He must, therefore, have
known that the Judge who is presiding
in the Sessions Court at the trial must
have been sent there on some date—not
vet known but it is easy to verify—by the
High Court of Allahabad. Was it  the
insinuation that the High Court of Alla-
habad itself was bribed into bribing the
Sessions Judge that you will be promoted
and -ultimately made a Judge of the High
Court if you deal with this case in  this
particular manner?

SHRI P, SHIV SHANKER: Why  was
he changed on the 'day when the matter
was posted for the trial?

SHRI RAM JETHMALANI: Mr, Shiv
Shanker, you know what T am taiking
about, Please do not disturb.

SHRI P, SHIV SHANKER: Then vou
“must be- responsible for that,

[RAJYA SABHA ]
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~SHRI RAM JETHMALANI: Don't

disturb. Did I disturb you? Did 1

interrupt you?  Please setfle down,

SHRI P, SHIV SHANKER: You have
specifically said about me, That is why
I am saying that then you must be  ins-
trumental for all these changes.

SHRI RAM JETHMALANI: This is
a case of intellectual cowardice, You are
willing to wound but afraid to strike, This
is what you are trying to do to a poeor
accused today, (Interruptionsy. ~- =

AN HON. MEMBER: On a point  of
order,

THE DEPUTY CHAIRMAN: You
have to finish it now,
(Interruptions)

8o WIVT HERT @A : ¢ F&AT FI
T wgen feur o, SE YT eEehT 9 @ §
(zazE)

Saewrifa A9 R gy mew w7
g & gro W F1 TATS | (SqFET) |

SHRI V., NARAYANASAMY: Ma-
dam, is he defending Mr. Sanjay Singh.
in this House? What is his clarification?
(Interruptions)

SHRI RAM JETHMALANI: Madam,
control this House,

THE DEPUTY CHAIRMAN: You be
brief  Then we have Mr. Reddy.

SHRI MADAN BHATIA: Madam, |
may be given one minute,

THE DEPUTY CHAIRMAN: Let him
finish, Then T will ask Mr. Reddy.

SHRI RAM JETHMALANI: Madam,
I only hope-that the Judge will rise to the
highest stature of his judicial office, not
care about what has been said in  this
House, and proceed to deal with the ac-
cused before him in .accordance with the
law and his conscience,

(Interruptions)

glo WX HEAT GIF : T&EF FT
Arern ¥ ag S Y AT FAT HE
g wafefedm qoar arfe ms T
’Tﬁ St AT ANTR FEAT AES
gn (zm=a)
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Mo TATGR AN ; IF 87 F
arem ¥ s A it TR
g1 ... (=\gum) .

_THE DEFUTY CHAIRMAN: Let him
finish, (Irites ruptions) - Just a minute, The
matter shouwld not have been discussed, It
s Sub-fudice, So, let him finish and
then T will 1K Mr. Reddy. And that
will be over because there are six minutes
more,

SHRI MADAN BHATIA: Madam, 1
have a point of order.

SHRI RAM JETHMALANTI:
to deal with the points raised,
give me some time.

SHRI P 3HIV SHANKER: He is 1try-
ing t6 influence the Judge, taking advan-
tage of his Membership here,

I Thave
You must

SHRI MADAN BHATIA: Madam,
he is using the floor of this House to
advance the cause of...(Interruptions)

3o AT AT - 7 gAY FraAYg
AT 9T AT A @ E R Aoy T A
FHIFTAET E

SHRI MADAN BHATIA: It is a
breach of - privilege of the House K This
0. roainst May’s  Parliamentary  privi-
T “terruptions)” He is  committing
a krexch o wvrivilege of the House
“(Inrerruprioosy T

SERI -Rs+ L. JETHMALANI: It is.a
pure acecident that I am not in Luckmow
today. I tsought T will participate in
the dehate 1 the House (fnte)rtwnons)

SHRI MADAN BHATIA ‘You are

, participating.

,.rara guilty of bmeach of professional

ythics. - Yo - are guilty of bresch of

Jrivilege of the Howse; adyahcwg the

cause of your client by misusing the
~floor of ﬁll‘ ’Housb, (Interruptzom)

glo trmm vmmr :srq 7Y srrqsvm
For e R E T (Faew)
A, T 70y IRy S e wETr

SHRI RAM JETHMALANI: 1 would
like the hétn. Minister to give the House

[ 16 AUG. 19901
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the full details as_ to When thls ﬁqrﬁ-
cular judge Who was presmmg over the
trial was transferred to the Court of
Sessions, the circumstances under which
he was transferred to the. Comrt: of
Sessions, who transferred  him: and
whether it was a routine transfer in
the ordinary course of transfers that

,take place in the judicial service, or, it

was a special transfer called for by any
special circumstance of the case. These
are the points on which I seek light.
The people of India seek light on these
points. I hope you will be able to

"satisfy the House and the country at

large that the Prime Minister of  the
country had . nothing whatsoever to do
with either the selection of the judge
or the transfer of the judge, (Inferrup-
tions)

THE DEPUTY CHAIRMAN: Mr.
Jethmalani, 1 now call upon Dr, G.
Vijaya Mohan Reddy to speak.

SHRI RAM JETHMALANI: This
takes mhe to the second point,

THE DERUTY CHAIRMAN: I have
to cali Dr. Reddy.

SHRI KAMAL MORARKA: Madam,
thig is a very important point.

SHRI RAM JETHMALANI: The
second point is, it has been said that
the prosecutors in the case were dropped.
The prosecutors in the case were not
’ prosecution was repre-
sented by a number of CBI counsel,
most senjor,..and some of them  ex-
Advocates Geperal of the State and. ..

SHRI P. SHIV SHANKER It dpcs
not behove, on your part, to say so
» hetause you are the defence counsel.
(Interruptions.y What a shame on the
process of law' What a shame on, the
course of ]ustxce that you are trymg
bi'ing iﬁ' (Interruptzons)

SHRT V. NARAYANASAMY:. Mr.
Jethmalani has had access to the CRBI
files.  Therefore he is saying all these
things (Interruptions)

SHRI P. SHIV SHANKER; Would
you give a certffichte to the lawyers of
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|Shri P, Shiv Shanker]
the prosccution, appearing 3s  defence

counsel: What a shame on the coyrse
of justice! (Interruptions)

SHRI RAM JETHMAILANI; I am
pot giving any certificate to any lawyers,
nor am 1 giving any certificate to any-
body vou have selected, Not at all.
(Interruptions) The presecution was re-
presented by CBI  counsel. .. (Interrup-
tions)

DR. ABRAR AHMED KHAN: Ma-
dam, Mr. Jethmalani should be allowed
only to seek clarifications apd mot to
make any spesch,

SHRI RAM JETHMALANI: In this
case. the prosecution went out of its
way . . . (Interruptions)

SHRI P. SHIV SHANKER: Your
speech makes the position much worse.
it means that you are out to get his
his aoguittal. (Irterruptions)

SHRI MADAN
pleading the cause of removal
counsel.
sion of the counsel in the case
the Prime Minister.

BHATIA: He is
of the
This clearly shows the collu-
with
(Interruptions)

THE DEPUTY CHAIRMAN: I want
to bring to the notice of the hon, Mem-
bers that it is very late. We are dis-
cussing this matter which was not %sted
in the Business, We do not have time,
I would request...

SHRI RAM JETHMALANI:
I want five minutes uninterrupted.

THE DEPUTY CHAIRMAN: No.
Mr, Jethmalani. I am very sorry, We
do mot have time. There is one more
Member to speak. (Interruptions)

SHRI DIPEN GHOSH: What about
Speciai Mentions? (Interruptions)

MISS SARQJ KHAPARDE (Mahara-
shtra): Mr. Jethmalani has confirmed
that the Prime Minister is very much
involved im the case of the munder of
Mr. Syed. Modi. (Interruptions)

6 PM

SHRI MADAN BHATIA: His speech
has left mo manner of doubt that the
Prime Minister must come before this

Madam

[ RAJYA SABHA ]

|
|
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House. Now we demand that the Prime
Minister must come befare this House,
I demand, Madam, that after his speech
... (Interruptions) .

560

THE DEPUTY CHAIRMAN: I think
you have had your time to say a few
things. We have to finish the business
some time or the other. I would request
the Member to please have some pa-
tience. Let us fjnish thjs,

An HON. MEMBER: Let us have
it tomorrow.

THE DEPUTY CHAIRMAN:
tomorrow. Tomerrow 1is the Private
Members’ day. We canpot take the
Private Members's day. (Jrrerryptions),
Let us hear him.

No,

SHRI JAGESH DESAL: Madam,
normally if a member has an interest,
he is not allowed to speak. In  a com-
peny also if a director has an iaterest,
fhe is not allowed to speak. You have
to give a ruling whether a Member who
has got interest in this case can speak
or nof.

THE DEPUTY CHAIRMAN: Which
rule are you quoting? (Interruptions).
Do not speak in a double voice. Mr.
Madan Bhatia it is not possible for
me to deal with two voices at  the
same time, Either you speak or he
spraks, Let one person speak, (Intera
ruptions). Which rule are you quoting?
There are different rules for Lok Sabha
and Rajya Sabha. Which rule are you

quoting?

SHRI JAGESH DESAIL: I am raising
a very important question. If a person
has got any interest even in a company
if a director has ap imterest, he is not
allowed to speak, Whether Mr. Ram
Jethmalani has got interest in this case
or not I do not know.

THE DEPUTY CHARMAN: Please
quote the rulel, Mr., Jagesh Desaj.

SHRI JAGESH DESAI: I am talking
of the gemeral practice.

THE DEPUTY CHAIRMAN:
ate talking of the gemeral practice.

You
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SHRI RAM JETHMALANI: Madam,
Mr. Jagesh Desaj is right up to a peint
that there is a convention in the Hause
that if a Member has any interest what.
soeygr. professional or otherwise, in the
subject matter which is being discussed,
it i#s his duty to disclose that interest
10 the House.

THE DEPUTY CHAIRMAN: Have
you any interest?

SHRI RAM JETHMALANI: | am a
lawyer. I have said it that I should have
been there at 10 O’ clock in the morning
but unfortunately I had to participate in
this debate and. therefore, I bave to be
there. (Interruptions). 1 disclose you my
interest. (Interrupions).

MISS SARQJ KHAPARDE: You
should not allow him tp speak now. He
is a lawyer in that case. (Inerruptions),

THE DEPUTY CHAIRMAN: Let me
«<all Dr. Vijaya Mohan Reddy. Yoy have
said what you had to say. Mr. Jethmalani,
you have said enough.

SHRI RAM JETHMALANI: [ want
to deal with the second peint. Just because
1 disturbed you cannot stop me. Just be-
cause there is a disturbance. .

THE DEPUTY CHAIRMAN: Just a
minute. I do not get dis'urbed by any-
body. I can tell you honestly, T can sustain
a lot of noise {(Interruptions). 1 have not
permitted anybody. 1 am tgiling Mr.
Jethmalani, please do not bother about my
being disturbed. I can sustain a lot of aoise,
but I bave to run the House with certain
ordgr. You have made your point.

SHR] RAM JETHMALANI: I had to
deal with two poiats. I have dealt with
one, (Interruptions). You dont know the
course of the debate.

THE DEPUTY CHAIRMAN: Complete

it now.

SHRI P. SHIV SHANKER: Madam,
please, if not anything ewse ethics aand
morality demands that he should not utter
a word now.

[16 AUG. 1950 ]
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SHRI V. NARAYANASAMY: He is
defending this matter in a court, How can
he take it up in this Hyuse?

SHRI MADAN BHATIA: He has prov-
ed two things—that the accysed is interest-
ed that this case should be tried only by
this judge, and the accuszd is interested
that the Special Public Prosecutor should
be removed as the accnszd happens to be
a close relation of the Prime Minister ..
{Interruptians). Let the Prime Minister
come before this House and clarify. (In-
terruptions).

THE DEPUTY CHAIRMAN: We are
not discussing apy accused. While T was
sitting in the Chair, there was no ques-
tion of any accused. The Leader of the
Opposition had made th: point regarding
some discrepancies. So there is po question
of any accused here. I wpuld not permit
...Just a minute please.

ore ifsq, mre af # aa FE §
vafyd § mod 58 @ € fs g7 gow
® fglt Waw F o F AE 19 AW
MR | I gEd ggEfew ¥ A
Y gom FE g qfad 1 gro e
gz Fark ¥ o fafewr. ..

Without prior permission nobody should
mention... No, please. The person is
accused or not, he is a sitting Member
of this House. We are not discussing him.
We are discussing the point whick Mr.
Shiv Shanker raised which was  quite
different.

Ilo CAFT I8 : T WEET § T
qH T AN OV AT I ¥ AV
TR . . . (AU | .

SHRI MADAN HATIA: BMadam, I
can give my personal example.

Jaawfa : AT qFTe uFsrie
moafad | & mre wfer
You cannot question my ruling with your
personal or private information,

(Faagm=) . . WY OFT T A
Aa i@, ww 1taNies #t @ng
Fag Jt T g

SHRI RAM JETHMAJLANI: Since
morning, they have been talking abomt
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“the "accused belug related to -the;, Prime
Minister and now you tell me, you "dhould
not refer to the accused. T is surprising.

o FATY WEE @ : T (0w
qfed, wrsor s % > & (sraaA)

THE DEPUTY CHAIRMAN: Dr. Abrar

Ahmed, 1 think I can manage it better

without your help.

% sroey &g afed Sewerdr o,
STGE] Y WIEAH

please strengthen my hands as a lawyer.
The book says that nothing can be raised
against a sitting Member personally. And
it applies to every one not because I am
dealing with him now.

(Interruptions) .

"You should talk about the irregularities
which Mr. Shiv Shanker mentioned.
og WG owedl v arfed
ETER WU ET &1

SHRI RAM JETHMALANI: T will
just take two minutes. Let me go into the
genesis -of this problem of appointment
of Special Prosecutors. Petiiions have been
filed in the Supreme Court and the High
Courts by accused persons that they are
being prosecuted by Special Prosecutors
when others are not being so prosecated.
They have claimed that their right to
equality is violated. That i¢ whv the
Sypreme Court of India has recently given
_some directions about the manner in which
‘Special Prosecutors should be selected.

g

SHRI MADAN BHATIA: And ihe

Prime Minister knows it.

SHRI RAM JETHMAT.ANI: Don’t ask
‘me questions. You will not uad :rstand law
ever in your life.

(Interruptions)

Mo TAEHT AT 1 F WA FEAT
et g fr o gfer a3 gonrd v
TG Hvd g, . (A
'SHRI RAM JETHMALANT: The pro-

blem of finance can arise by reason of the
fact that every victim of an offence is

entifled to invoke Art. 14 and say “1 want

the ‘services of a Spsual  Proseéutor”.

(Interruptions)

[ RAYYA SABHA ]
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Elo THIHY WIS : HIRGEHT ﬂ'ﬁﬁﬁ'

F aE wem ¥ deAt avearg .

Laﬁww)
mf’a g‘
wATw TE ¥ 5

Fro TeET atven: fir gfigwr aigk
F g Ao EE ;rfr Cilg
I & & frae @ e ave 7 SR
TG W § gl He 3 TgE @rErT #

& TgE o Fr

ER B AT g aew wrRE ST &
BT TY WET &L

DN JETARPOIEET - 4
frmter argz &3¢

,THE MINISTER Of FINANCL (PROF.
MADHU DANDAVATE): Madam, can

any honourable Member of this House be
described in this House*., -(Interruptions)

THE DEPUTY CHAIRMAN: No. ¥
will ‘not allow anybody to call anybody

.as anybody’s agent.

'SHRI §. S. AHLUWALIA- 4

THE DEPUTY CHAIRMAN: "1t 'will
not go on record...(Interruptions)... It

is . not going on regord...(Interruptions)..,

SHRI RAM JETHMALANI: Madam
I don't surrender to disturbance fro:n that
side, I don’t surrender to lawlessness;

THE DFEPUTY CHAIRMAN:- You do
because you divert. Thﬂn how are you not
surrendering?

SHRI RAM JETHMALANI: All right,
Madam, The question of etonbmv arosé
4s a question of genetsl principle because
every person who is inv>lved in an oflence
does not want Special Prosecutors—and
every victim of that offence wants Special
Prosecutors. So the question of finance had
to be examined as a general casc and
the Government took” a  decision...(In-

rruptzons) This 1s} a, opvmus from the
answérs given by ‘the “Home Mlmster

SHRI V. NARAYANASAMY Wbat
paper have you brouhgt aboui the ¢conomic
measures?

*Not recorded.

e
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THE DFPUTY CHAIRMAN: Let him
say. It is his right to say about economy.
Why do you object?

SHRI V. NARAYANAASMY: What is
the clarification in it?
.. {Interruptions) . . .

SHRI MADAN BHATIA: 1T don't under-
stand why the Goverament cannot. parti-
cularly, say about examiaiig the economy
becauss I want to undeciiand what is the
economy. .(Interruptions) . .

THE DEPUTY CHAIRMAN I don't
understand many things. Please sit down.
_{Interruptions) . .

SHRI RAM JETHMALANL If in
every trial the prosecution asks for the
services of special lawyecs, it will become
an intolerable financial burden upon the
State.

SHRI MADAN BHATIA: What is this
question of economy?...(Interruptions),. .
tion., .

THE DEPUTY CHAIRMAN: Now is
it over?

SHRI RAM TETHMALANI: Many law-
vers are appoirted for their mertit, and if
the Government cannot do withori some
special counsel, it is their duty to put
them on the paneel and sclect them tor
specific cases. But what iz ali this hulla-
baloo about, f unwittintly a prosecutor
happened to be removed” the prosecutor
went to the I'lustrated Weekly, went to
the Hindustan Times, got two big articles
written and the Prime Minster, out of
his sheer sensitjvity to public opinion,
said, “All right, have the prosecutcr that
vou want.” Ard that prosecutor, Madam,
has started his case today at 11 o’ clock
in the morning and it is not our fault that
midway through his address he feil ill
ard sought an adjournment, But the case
has started.

SHRI P. SHIV SHANKER: Madam, T
am on a point of ori:s. Can my learned
friend make an allegation against a pro-
secutor who is not here? ...(Interruptions)
...You are saying that he has gone 10
the press ard got articks written in the

[ 16 AUG,

1990 ] Process in the Syed 566-
Modi murder case
newspapers as a resuit of which the
Prime Minister. ..
SHRI RAM JETHMALANT. [ make

that allegation.

SHRI P. SHIV SHANKER: You are
appearing in the suit. }f you say this, you
are irresponsible, you are doing a disser-
vice to the profession. You are most irres-
ponsible and doing 2 disservice to  the
profession itself to which you belong,

SHRI RAM JETHMALANI: Don't
compare our professions.. (Interruptions)

SHRI MADAN BHATIA: ife is under
the aégis of the Primes Minister.

THE DEPUTY CHAIRMAN: lLet me
know, Mr. Bhatia, who is the Leader of
the Opposition here. It Mr. Shiv Shanker
is making a point, please have some
patience . . . (Interruptions) ... What is
wrong with you today” He is on his Jegs
and allow him to say what he wants to
say.

AN HONOURABLE MEMBER: He is
a Nominated Member, Madam. .. (In-
terruptions)

THE DEPUTY CHAIRMAN:
altowing you but why others
you, T do not know.

I am
interrupt

SHRI RAM TETHMALANL: Madam, I
wish to close by saying that it is one of
the meanest and filth.est allegations in-
volving the Prime Minister in the change
of the prosecutor. The Prime Minister has
nothing to do with the change of the
prosecutor ... (Interruptions) The
ogly part played by the Prime
Minister is that he has restored the Public
Prosecutor, he has brought back the Pub-
lic Prosecutor who has started  dealing
with this case this morning, Those who
are making allegations’ against the Prime
Minijster of this country are out to reap
political ‘benefits. . . (Interruptions)

SHRI JAGESH DESAI: He is reflecting
on Members.

THE DEPUTY CHAIRMAN: I have
listened to him. The word is not  against
anybody, As T heard him he sald, “the
meanest allegation,” The word “mean” &
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[The Peputy Chairman].

The allegation
is meant, nat the person, If any Mem-
ber has called other Members mean, [
would take care of it But if he has
(Interruptions) Just a minute.
Mr. Desai, take your seat,

If Mr. Jethmalani or anybody else calls
any other Member “mean” I know i is
wrong, But if he says, “meanest allega-
tion,” I think the English language allows
It is the language. T can say it
is a hard word, You cannot say that
anybody is blemished that way, It is
quahfying “allegation,” I will look into
Leave it to me,

SHRI RAM JETHMALANI: Madam,

T will sit down by saying again that it is

“is sub-judice.

a mean allegation unworthy of any Mem-

"her of this House,

Thank you.

DR, G, VDAYA MOHAN REDDY:
Madam, I want to ask a2 clarification.

“"THE DEPUTY CHAIRMAN: The case
I do not kpow why any-
body should allow this, It is very unfor-
tunate. We should not have taken it up.

Dr, Vijaya Mohan Reddy, please be

- extremely brief,

DR, G, VIIAYA MOHAN REDDY:

"The Modi murder case was widely pub-

lished through electronic media and state-
ments bv Government agencies,

SHRI DIPEN GHOSH: It is not a pre-

cedent, Madam, I am on a point of
order, 'When the Leader of the Opposi-
tion. .

THE DEPUTY CHAIRMAN: All the
record will have to be wiped out if you
accept that it is ‘being discussed.
(Interruptions)

SHRI DIPEN GHOSH: On a point of
order. When the Leader of the Opposi-
tion made the complaint about the Go-
vernment's interference in the judiciary and
the Minister made the statement, the dis-
cussion did mot turn out to be wholly a

[ RAJYA SABHA ]
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discussion on the sub judice case about

the behaviour or involvement of the sitting
Member in the sub judice case.  Acually
10 put the record straight, it should not
be a precedent, I do not know at what
point of time the discussion rolled on
into this thing, as I heard Mr, Jethmalani
and Somebedy else here. Actually we
must take care of it,  This is Parliament,
this is a House which is guided by certain
rales,  Today it may help this section or
that section, Tomorrow it may go
against other sections. We must  take
care, It camnot go on like this,

+fl s fagrt v aqd « azw,
St T 7 Y §E’<’=ﬁ§i€ 9 39% anda
# g @l F wlwal 93wy F
faqraefir & W wmed 2@l &
¥ mew w Ux wEST TR AN A
FaT gAr §1 aaX "laaT Al |
qr @I aF gElty g WAT ¥Ifag
qr1, ey w3 fam wr #41  @
g #T 3 F90 &7 S AHA 9
qaT qE TS ? AT ~ATGETA W 48
qat arags a8t qam 7 ot fug ngx
Wt aga a5 awra & # SAe 4
wigar 1 Fr g alre! ® T mm
A% B I ¥ o marmet ¥ qmad
a § AR AT H aza #H AgQ
AN St ors a3 A A & &7
g a = Agr o srfgo

SHRY P, SHIV SHANKER: Madam
Deputy Chairman, I agree that we should
no disciss a matter which is sub judice,
But we have not discussed this in  that
form.  Unfortunately, the last  speaker
has given a direction to it, In fact, it is
he who is solely responsible for this drift,
He being a lawyer in that case, should
not have behaved in this form.  This is
unfortunate,  That is why I said, ethi-
cally and morally he should not have
spoken at all,  But unfortunately because
he is interested...(Interruptions) Tt is
the last speaker, who cast aspersions on
the public prosecutor and the lawyers en-
gaged. He went to the extent of brow-
beating the judge taking advantage of thiy
foram, This is reprihensible.

SHR] YASHWANT SINHA: Mr, Shiv
Shanker was not here during the entire
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discussion. [ have been sitting through

it.

SHRI P, SHIV SHANKER: I am sorry
he behaved most irresponsibly today,

SHRI YASHWANT SINHA: Mr. $hiv
Shanker, you had gone inside for the Busi-
ness Advisory Committee meeting. [ have
been listening to all the speeches like many
other Members present here, Madam De-
puty Chairman, what exactly has happened
in this House iv a conviction of that per-
son who is an uccused in the case.

SHRI P, SHIV SHANKER: Not at all,
Nobody said 01 the merits of the case.
Nobody said a word on the merits of the
case.

SHRI YASHWANT SINHA: T teli vou,
you go into the record and you will find
that the whole discussion has taken a
totally different turn, Mr. Shiv Shanker
has made certain allegations, Now, we
should have confined ourselves to those
allegations and there have been  Some
Members on that side who have actually
convicted that accused.

SHRI DIPEN GHOSH: T request ybu to
go into the record and expunge all  the
remarks of the hon, Members who have
made observations on the swb-fudice case
and invelvement of a sitting Member in
the case,

SHRI P. SHIV SHANKER: If thereis
any remark on the merits of the case, yes.
I agree, But it is not like that, Unfor-
tunately, let uv not make it a party affair,
The ‘ast speaker was most irresponsible,

SHRI YASHWANT SINHA: T am not
making it a party affair,

SHRI P. SHIV SHANKER: He shouid
never have rmade the speach, (Mmterrup-
tions) Tt is unbecoming of him  (Interrup-
tions)

SHRI YASHWANT SINHA: He has
commented on the merit of the case. (In-
terruptions)

SHRI P. SHIV SHANKER: Madam,

nobody spake on the merits ot the: case
except the last speaker. He took  ad-
vantage of his own standing apd his ap-

pearance in the case.
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THE DEPUTY CHAIRMAN: What

some Members have mentionied and you

said that it was fiot mentioned, in  that
respect 1 will look into the record; and
if anything which should not tave been

Spokén on the merits of the case or its
being sub-judice or has a bearing on a
sittihg Member_ then that would be ex-
punged.  But afiything which is  about
the Government, that would go.

o qre A P owar ot &Y AN
qfty | (W) 7E 4D ww A7
i-fT’TT } We will finish it today.

o gl @ dfge IiEw fefheel
78 aid B Hro¥ 4 ggn € 43
1 o1ed wats 1T fagt &y & a9t
(Ihterruptionsy 1 don’t know who gave
the assurance. I did’t. I never give

assurance of anybody in the House in-
cluding you.

SHR1 VISHVJIT P. SINGH: Madam,
on a specific réquest of the Leader of
the House in the Chambxer of the Chalt-
man, we agreed that both the Ministers
wotlld mi4dke a staternent and we would
then seek clarifications waiting for  the
Prime Minister to come.

SOME HON, MEMBERS: No.

THE DEPUTY CHAIRMAN: Just a
neaute. Let me speak. Mr. Vishyjit
Singh, if the Leader of the House said
this, to whom did he say? Did he
say this to yeu?

SHRI VISHVIIT P, SINGH: Yes. He
told me categorically if you are not satis-
fied with the reply,..

the
your

THE DEPUTY CHAIRMAN: Let
reply be over. Then you show
satisfaction or dissatisfaction,

SHRI YASHWANT SINHA: What the
Leader of the House told Mr,  Vishvjit
Singh was that if he was not satisfied, he
couwld walk out. (Inrerruptions)

SHRI VISHVITT P, SINGH: I fail to
see the reasons, but I would humbiy re-
quest him to canfing his remarks to  the
painted issues rather than making them
personal,
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THE DEPUTY CHAIRMAN: Mr.
Vishvjit Singhji you have said that
the Leader of the House has said
something to you, You said that he
told you “If you are mot satisfied, .,
(Interruptions),.. Now let me allow
the Minjster to reply. If he canno:
satisfy you and only the Prime
Minister can satisfy you, it is up to
you, But let the young Minister have
his  try...(Interruptions),.. If you are
still not. satisfied, it is up to you,

DR. G. VIJAYA MOHAN REDDY:
Madam Deputy Chairman, I. want to
seek two clarificafions from the Minris-
ter. May I know whether it is a fact
" that the Modi murder case was widely
“publicised through electronic media

and alse through statements by the

Government agencies day in and day

out so as to defame Sanjay Sinh, a

promient leader of the Janata Dal
‘before the Lok Sabha elections? Is it
‘the policy of the Government to make
such a wide publicity during the in-

vestigation of murder cases?.
ioN

(2) On the polling day of the Lok
Sabha elections; Shri Sanjay Sinh was
shot at and mortally wounded which
was the fibale of organised rigging by
the Congréss party in Amethi. What
is the stage of investigation? We want
to know who has made the murder
attempt on Mr. Sanjay Sinh?

_ qaqutfa Ay oy 4T 2 t%
3, o117 9 fad | D

‘ st gdta FA ggm: Iwanafy
ir.;recrr a migda A=t w4y ar”r
3T TT 90 AL Ha @rar.fa <33
47Tq %rq Ell f‘a:mr 739 3T 98
zvn maﬁ giar | wtafiy ¥y ERCY

; @aﬂ ATty I5rT E Ahw el
”T( qIAANT, ATEAT . |1 93T BT
3 &t e qgar I@raT gnT 9 39
13fgT 731 w3 F afew I8 f amod
AIAr WewdnT fear 2 agafem

ATy 9T SA7El 988 %rarﬁ s ford)
wia AE d A 30 Swawreln
AN, T FIF ATE AT =TRar
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& a"afv Wigs gl § SN osga
IWg aq’a S5ET g7 fy zHeq @l
q fea akig #1890 =24 §E AR
T 7 fy amal £ frafas ¥ a3
A hEF Tear T § wg L& A
dgdiga & gy £ formu as gwiv oy
797 gAAred g\ar 3 ] g [&T
qqq Qa7 W SEn ol wig @ud
aqaedn, 1 STOR | 36 R TRaa-siad
saiel @aTa WiAAE [ | T
g agl 26T A I AL ¥ fyad
gL A F541 Igar § f§ wg q1ew-
Al 3rEa g ag faw TAE AlLs F1
frafsa & fog &1 adt afex TaAwE
¥ Satq g Uy fafreg Awaa fadl
faar 2fx 20 s @d ¥ addr a8
m? Jagl &8 7 *E fafeq @
*% gvur fafed Afxal 81 (saquw)
anwrtrfa el rm%ar HTEET §
fr T9za 3@ %7 & @i, waza 7@
fr fpa faq =7 weqrT @& 1 09
¥ Qg sY dia w1 wgal weal § i@
6 WIEF & what fasem AT 98
TAT TG &

572

“Addressed to all Secretaries tc the
Government if India, branch Seere-
taries of the Ministry of Law and
Justice, Department of Legal Affairs,
Bombay, Calcutta, Madras and Ban-
galore,” .. (Interruptzons) I am giving
you the evidence of event_s which  the

Member wanted to know and kindly listen

10 ATE A FaF A QG 9
Zag) gz fsal maty 13 saEg
&1 gud Sz Fafaeex w7 daqr
ww“r TG FT 4ATEL | 10 BIET FY
scfaie far o fog Y fag &
argL MI T5 B 16 100G #1489
FI W@ & A7 gg 984 g F a1
waal gATEET A FY TA AGHTTH
AT qGF A w Agg U o
937 favz 93 aggal gr AfEw
go a3y %< W dig fer s e}
dad w1 fer fpar mt, fag Twfag
fr 2w #ran B fad wrd & wa“r
afsq dTa Tase o wEE g
3 ... (cuwem)
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ITAT g3 F fr Tarq Y sqvarfrs
RECHEEICEIE B SOk T

_SHRI VISHVJIT ¥. SINGH: We had
led ourselves witt the Government
aat worked faster. T have now rea-
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lised that we have the Government
that works the fastest. '
THE DEPUTY CHAIRMAN: Mr.
Desai, he has just started. Let him
finish (Interruption). Let him 3nish.

=t g W WA O AT
38 T 43 f& A% &7 Te® &P
a7 w37 g0 9 939 F1aqtar =A@l
I fF afR dradr N aafa g TR
TAH Tx A7 T A 99 906 A9 F
wsfafasefea  sa¥ aag =g fear w
qri & FT F oAIAT IeaT a9
TAT 21 I asiufaena fedras
F 47 A7 ATF AR T &, FAW
3w & a4y {957 Saal fxar @l
q1, IR & AT O T Al
fag Jz¢ & A AAE A7 FW T
SEICIESE TR EC I i Lol e
ATy FAT 41217 § f 9f ,
AT F 14+ sl aalq 1 a1 Afenn
FT "4la 21 #wfade F &g 9T [T
AT BT AW, AT QR Y qrad
q27q f33 A Fan | frd darag
F @ wfggr F g 9w

we are very much serious about the eco-
nomic drive. T Iy L g¢ Faal
B w7 ATy fay zasT S
far  Tem | agr AR Wit
SR Lk G L1 P (5
I AT gary Aifquw Jar £, Far
Qe 2w, 323 qa1 fp qq amd
¥ ad § I AR F ag 5y W@
Ad ¥ @9 A #T T dray ¢ @
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Atgd X & 3y aifwaa foast 2,
wafe 7% 7T 930 %% w® g, oY
F5q 7T F) FY @I AT A 3w T
7T 38 712 % TLAHaq 7 2 frad 199
FIFTE QAT A aF Ay § g
At F)

I A aIE 9% F gEar wqiadt
gfF a9 sala gy o § oin
WA R AT FWT § i fxa
F OWIT TG AR S X ) 9w
ST R WD Fu A T 9, Ay g
@ AT ¥ UA VAW fufaeetozan
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SHRI P. SHIV SHANKER: Madam,
we are not satisfied. The reply is

MGIPMRN D439 RS—1L~—29:10:90—400
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not satisfactory. Therefore, we Wi
demand that the Prime Minister sh

come and make the statement, (In
ruption),

THE DEPUTY CHAIRMAN;

House stands adjourned till 11.00
on Friday.

The House then adjour
at thirfty-five minutes 1
six of the clock till elever
the clock on Friftay, the 1
August, 1980.



